%;

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAL

E

0.A Mo, 1113/92 Dt. of order: 22.8,1994

Vipin Chandra Sharmd : Applicant

Vs, 3
Unilon of India & Ors. :+ Resapondents é'
Mr.P.V.Calla : Counsel fdr applicant |
. Mr 11uhr1ma . Crunsel for rc-:spondem:sN'0 .1 & 2.
Mr. Virend Lodhﬂ : Counsel for reSpﬂndentb N0.3 to 27

CORAM:
don' ble Mr,Justice D.L.Mehtd, Vice Chairman
e~ Hon'ble Mr.0,.F.Sharmd, Member (Adm.)

PER HON' BLE MR,JUSTICE D.L.MEHTA, VICE~CHAIRMAN. '
"

Heard the ledrned councel for the parties and hiave pernsed

the record. It was pointed out by the learned counsel for the

respondents that vide order dated 18 .£.19%94, directions havg

been glven to amerd the edrlier order and now the applilcant has
been placed in the grade of .330-560 by 3mending.the Origiﬁgl

olkder. In the light of the order dated 18.8.1994, the 0.A, is

dlisposed of 3s under:
The reSpundents chall r*r.n:,, jider the Cacl,. Of the a"!"licént

yith regc*rv1 to the festoration of calaxy.: nritv ard allimd

ol

—

n2tters according to law within a reaSQnable time.

Thgre shall be no oider‘as to costs.

(D, 2
Vice Chairmdn.




